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IN THE CENTRAL ATMINISTRATIVE TRI BUNAL , PRINCIPAL BENCH,

NEW DELHI S

O:A;No.1176-of 1990; _Date of Decision:3le5.93.

Jla-;-L Smgh ;-a.......---...--.------..Petitionera
Versus

Commissioner of Police & others......Resporxientse.

‘CORAMe
Hon;bie Mr.Justice S;K:Dhaon,Vice-Chairman,
Hon'ble Mr;S.R.Adige,Member(A)
For the épplicantz Shfi B.S.Charya,Counsel, \
For the respondentss Mrs.Avnish Ahlawét,Counsel. 
JUDGME&T(ioﬂAL)

(By Hon'ble Mr,Justice S.K.DHAON,VICE CHATRMAN

Discipiinarylbroceedings hadibEenti
initiated against the petitioherw On 21,5.90, the
Enquiry Offi?ef SUDmitted-a detailad reports
one” s¥x¥, Shri UQK;Katna, Deputy Commissiore r of Police
issued a show cause notice to the petitioner as to
why he should not be dismissed from service.At that

. staée,he came to this Tribunal by‘means of this
application, This Tribunal passed an interim order
that further proceedings shall remain sﬁayed, That

order operates even now.

2, We have heard the leamed counsel for the

partiesse.
3. We have gone through the Engquiry Officer's

reports It is CIear'that the doctor concerned gave
a definite opinion that the petitioner had not
consumed liquorlwhén he was examined by him, We are
informed that Shri U;K;Katna is not a Deputy Commis sione
-r of Police now. So the matter willlbe dealt with
by .a: Deputy Commissioner of Policz, other than
Shri Katna, Even if Shri Katna continues:to be

. . ] . . <
the Deputy Commissioner of Police, this, in our opiniog

is a fit case where a direction should be issued
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that Shri Katna should not déal with the ca

e of ‘the

petitioner., If Shri Katna has not been transferred so

far, any other competent Officer shall deal with the

Caste

4, The Officer, who will deal with the case of

the petitioner,

- m2dical opinion

also dispose of

with law and in

notice had been

shall keep in view the fact that the
is in favour of the petitioner, He shall

the matter on merits and in acco rdance

disregard of the fact that a show cause

issued to the petitioner by Shri Katna.

5¢ with these directions, this application is

disposad of:Einally;'No order as to costs.

(SaR, ADIGE)
MEMBER{A)

(ug)

oy
(3 K 2HA0N)
VICE CHAIRMAN.



